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Hon'bis Shri N.^. Krishnan, Acting Chairman

Hon'bla Smt. Lakshmi Sdaminathan, [»iemb8r(3)

Shri Dharam Pai»
s/o shri Pishori Lai
Q.No.79/5, Railyay Colony,
Subzi flandi, Delhi. Applicant

By Advocates Shri P,«. Ahlauat

Ms,

1. Union of India,
through
General ManaQsr,
Northern Railway,
Baroda House,New Delhi.

2. The Deputy Controller of ^ores.
Northern Railway,
Shakur Basti,Delhi,

3. The Divisional Superintending
Engineer (Esite),
Divisional Railway Manager's office,
Northern Railway,
State Entry Road,
New Delhi.

• •• Respondents

By Advocates None

OR PER (QRAt )

Hon'ble Shri N.". Krishnan, Acting Chairman

Ue had passed an order on 21.4.15^5 ici; ino

the consideration of the application to cnly

quest ion, re ferred to in oara iq nn ^ ,Ml para in of the order wnich reads

as follows;—



w

s2i

V tha cirrumstancas mentioned above, ue are
of the view that the cancellation is well founded»
The only question is whether this could be dona
u«e• f • 21 • 9»1 99l • That is the only issue which
remains to be decided in this case and -hence notice
has to be issued only in this regard."

2* Notice has been issued to the respondents. No

reply has been given. It was indicated on 5.9.95 tha:: \ cas

should be taken up for final disposal on 2«11.l9-j5i vince

then in the subsequent two hearings, none £po:.;i;d far the

respondents. matter has been taken uu fcr final

disposal.

3. As is evident from the earlier order, the grievance

of the applicant is aiainst the cancellation of his allotment.

4. The order of cancellation is Annaxure A-2 which

IS dated 21.11.94. For the reasons given therein the

allotment has been cancelled from 21.9.91 i.e. the date of

checking of railway quarter for illegal occup^^tion.

5. ye have already held that the cancellet ionpllotment
was fully justified by the order dated 21.4.95 reproduced above

The only issue was whether this could have been done retros--

pectively from 21.9.91.

6- U. are of the view that the allotment of a house
can be cahoaUad only proopectIvaly and not ratroepoctiuely.

.3.
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«ccnrdlr,91y, hold that Annoxuro A.2 order,
in so r.r as It cancelled tha allotment of the
quarter from 21.9.91 Is bad in lao and to that
extent it is quashed. Ue further declare th.t
the cancellation ordered by the Annexure A.2
order shall be effectiye only Prom 21.11.1994,
i.e. the date of issue of that order. The aooilcant
ie entitled to consequential hanePits floulng
'roe such declaration. O.A. Is dlsoosed of
accordingly,

' [jL r
(Snt.Lakshml 3oa«,in.th.n) )

Marober (3) m,. .cting ChairfTian
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